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THE KERALA STATE LEGISLATURE (DELEGATION
. OF POWERS) ACT, 1964

No. 30 oF 1964
[5th October, 1964.]

~ An Act to confer on the Pre51dent the power of the Legislature
of the State of Kerala to make laws.

B it enacted by Parliament in the Fifteenth Year of the Republfic.
- of India as follows:—

1. This Act may be called the Kerala State Legislature (Delega- short title.
tion of Powers) Act, 1964.

2. In this Act, “Proclamation” means the Proclamation issued on Definition.
the 10th day of September, 1964, by the President under clause (1)
of artlcle 356 of the Constitution.

3. (1) The power of the Leglslature of the State of Kerala to Conferment
make laws, which has been declared by the Proclamation to be Pregxlgent of
exercisable by or under the authority of Parliament, is hereby con-the power

ferred on the President. - {ig’s‘;'atﬁi‘:,“

to mak
(2) In the exercise of the said power, the President may, from m’v‘i °

time to time, whether Parliament is or is not in session, enact as a
President’s Act a Bill containing such provisions as he considers
necessary: :

PrOVided that before enacting any such Act, the President shall,
whenever he considers it practicable to do so, consult a committee
constituted for the purpose, consisting of—

(a) thirty members of the House of the People nominated
by the Speaker amor g whom shall be included all members who
_ for the time being fill the seats allotted to the State of Kerala

in that House; and
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(b) fifteen members of the Councﬂ of States nominated by
the Chairman among whom shall be inéluded all members who
for the time be1ng fill the seats allotted to the State of Kerala

OTm that House . s e 1

) £ 4 ’L} N
(3) Every Act enacted\ by the ‘Presidentt under sub-section )]
shall, as soon as may be after enactment be laid before each House

of Parhament
J@,f . \, \\ ,—.«~,1i

4) E1the1; House of Parhament may, by resolution passed wit 1n

* se¥én didys front the’ date on wh1ch ‘the Act Has b’ee‘n’i'ﬁa butok
under sub section (3) dlrect ‘any modlﬁdatloné; £9 be made in the
Parhament durmg the session in whlch the A;:,Ua,s ‘peen[bqg Ipjd
before it or the session succeeding, such modifications shall be given
eith ode -efféet to- by the:President by enacting-an amendmg Aet Ariler sub-

- section (2): BRU s mvewod o ol

noiti-tsd. 5 hRrovided: that nothing in: this sub-section: shiall affect theTvalidity
“iof the:Act oz -of any action taken thereunder-befofeiit is:5orafiiended.
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